FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

HARSH MACRO BUILDHOME PRIVATE LIMITED OPERATING IN THE CONSTRUCTION AND

DEVELOPMENT OF REAL ESTATE PROJECTS, IN JAIPUR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with Harsh Macro Buildhome Private Limited
PAN & CIN/ LLP No. CIN: U45201RJ2012PTC040890
PAN: AAECN1993N m
2. | Address of the registered office Hall No. 7, BB-1, 7, 8, 9, 10, Suvaas Vijay Bagh,Madhuban
North, Tonk Phatak , Barkat Nagar, Jaipur — 302015,
| Rajasthan (As per MCA Records)
| 3. | URL of website 7 _ NA _
4. | Details of place where majority of fixed assets | Corporate Debtor is in Real Estate Industry, having the
are located | project namely “The Coronation” located at C-1, Sanganer,
Budhsinghpura, Jaipur, Rajasthan, 302011 bearing RERA
Registration No. RAJ/P/2017/047 (10/08/2017). There is
no Unsold Inventory. However, around 18 units were sold
[ | without NOC of the Secured Creditor.
5. | Installed capacity of main products/ services NA _
6. | Quantity and value of main products/ The financial statements of last year for Corporate Debtor
services sold in last financial year are not provided and an application has been filed against
the suspendad members of the Board under Section 19(2)
of the Code for Non-Cooperation. As per FY 2022-23, the
Revenue from Operation was Rs. 5.11 Crores.
7. | Number of employees/ workmen Nil (As per the information received from Management)
8. | Further details including last available financial | The same can be obtained by the Prospective Resolution
statements (with schedules) of two years, lists | Applicants from cirp.harshmacro@gmail.com
of creditors are available at URL: ;
9. | Eligibility for resolution applicants under | The same can be obtained by the Prospective Resolution |
section 25(2)(h) of the Code is available at | Applicants from cirp.harshmacro@gmail.com
. URL: | |
10. | Last date for receipt of expression of interest | 12.03.2026
11. | Date of issue of provisional list of prospective | 20.03.2026
resolution applicants : B
12. | Last date for submission of objections to | 25.03.2026
provisional list
13. | Date of issue of final list of prospective 28.03.2026™
resolution applicants
14. | Date of issue of information memorandum, 28.03.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 27.04.2026
16. | Process email id to submit Expression of cirp.harshmacro@gmail.com
Interest _
17. | Details of the corporate debtor’s registration | Not an MSME

| status as MSME.

Note-1: The 330 days of the Corporate Insolvency Resolution Process ended on February 01,2026. Based on the
approval by the Committee of Creditors, an application seeking extension of 180 days has been filed before the Hon'ble
NCLT. The last date for CIRP shall be July 31, 2026, subject to grant of extension by the Hon'ble NCLT. Thus, the CIRP
Process is subject to Hon'ble NCLT’s Approval of extension.



Note-2: The undersigned have not received any MSME Certificate or any documents in relatio ﬂ_the:;efco from the
members of the Suspended Board of Directors. / S

'

\Ucn&ﬁ Shr"@y/_; /3ain
For Harsh Macro Bulldhome Prl(;gte ited

Reg No. IBBI/IPA-001/IP-P- 016832019/2«020/12727

Validity for ‘Authorisation of ASS|gnment June 30, 2026

Correspondence Address: Finvin Turnaround and Restructuring Private Limited
situated at 605, 6th Floor, Sunteck Crest, Mukund Nagar Road,

Andheri (E), Mumbai, MH - 400059.

Process Specnflc Email 1Id for correspondence: cirp.harshmacro@amail.com
Date: February 25, 2026
Place: Jodhpur
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4 WEDNESDAY, FEBRUARY 25,2026

THE INDIAN EXPRESS

PUBLIC NOTICE

Khaba Renewable Energy Private Limited-Construction work of
220 K.V. Single Circuit Transmission Line Upto 765/400/220 K.V. PGCIL
Fatehgarh-III Powergrid Sub-Station, Barmer, Jaisalmer, Rajasthan has been
completed. The 220 KV Transmission Line will be generated at any time
on/after 25-02-2026.

The line passes through and between the following villages, towns,
cities and village located near them in the district Barmer and Jaisalmer,
Rajasthan state.

Sr. No | Name of the Villages | Tehsil/Taluk | District
1. Mati ka Gol Sheo Barmer
2. Mandai Fatehgarh Jaisalmer
3. Bariyada/Bariyara Sheo Barmer
4. Khudal Sheo Barmer
5. Neemba Fatehgarh Jaisalmer
6. Bohrasar Sheo Barmer
7. Kabirsar Fatehgarh Jaisalmer
8. Sawata par Fatehgarh Jaisalmer

Be aware that it is dangerous to come directly or indirectly near to the line
due to very high voltage transmission. Therefore, by this notice, the general
is informed that any person should stay away from the towers and electrical
wires of the above transmission side. Prior approval is mandatory for any
construction work on either side of the transmission path. Violation of the
rules may result in action under the Indian Electricity Act 2003 With Latest
Amendments, also Khaba Renewable Energy Private Limited will not be
responsible for any accident occurs due to violation of this rules.

Name of person: - Aditya Patel

Designation: - Authorized Signatory

Khaba Renewable Energy Private Limited

Contact No.- +91 89562 68260

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

Whereas, IIFL-HFL, under the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) ("said Act") and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 ("said Rules") issued a demand notice calling upon the borrower/co-borrower, guarantors, mortgagors to repay the
(D) amount, details of which are mentioned in the table below.

And whereas subsequently, IIFL-HFL has vide Assignment Agreement dated 29-Sep-2025 assigned all its rights, title, interest and benefits in
respect of the debts due and payable by the borrower/guarantor(s)/mortgagor(s) arising out of the facilities advanced by IIFL-HFL, Bank to bor-

osses n Notice

Sr. | Name of Borrower(s) Particulars of Mortgaged Date Of Outstanding
No. (A) property / properties NPA amount (Rs.)
(B) (C)
1. | LOAN ACCOUNT NO. [ALL THAT PIECE AND PARCEL OF THE| 08.01.2026 |Rs. 35,43,996.19/- (Rupees
HHLJOD00297109 VILLA/UNIT NO. Il - 08, SITUATED ON PLOT Thirty Five Lakh Forty Three

1. UMESH KAUSHIK
2. YOGESH KAUSHIK
3. SHEETAL GAUR
4. KAUSHALYA

ADMEASURING 148.12 SQ. YARDS (SUPER
BUILD - UP AREA OF 1797.87 SQ. FT)
ALONGWITH RIGHT TO USE OF COMMON
AREAS, IN THE PROJECT KNOWN AS
“JODHPUR GOLF ESTATE”, SITUATED AT
KHASRA NO. 90, 90/1, 90/2, 91, 98, 98/2,
98/3, 98/4 AND 86 OF VILLAGE VINAYKIYA,
OLD SARDARSAMAND ROAD, JODHPUR,
RAJASTHAN - 342001.

rower/ guarantor(s) alongwith the underlying Immovable Property to Asset Reconstruction Company (India) Limited acting in its capacity as Trustee
of Arcil Arcil - Trust -2026 - 010 ("Arcil”) for the benefit of the holders of Security Receipts. Therefore, in view of the said assignment, Arcil now
stands substituted in the place of IIFL-HFL and Arcil shall be entitled to institute/continue all and any proceedings against the borrower/|
guarantor(s)/mortgagor(s) and to enforce the rights and benefits under the financial documents including the enforcement of guarantee and secu-
rity interest executed and created by the borrower/guarantor(s)/mortgagor(s) for the financial facilities availed by them. The borrower/ guarantor(s)/
mortgagor(s) having failed to repay the said amounts, notice is hereby given to the borrower/guarantor(s)/mortgagor(s) in particular and the pub-
licin general that the undersigned being the Authorized Officer of Arcil has taken possession of the underlying Immovable Property described here-
in below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules on "AS
IS WHERE IS & WHATEVER THERE IS BASIS" on the date mentioned below.

Name of the Borrower Description of the Secured Asset (Immovable Property) Total O ding Dues | Date of |Date of]

Thousand Nine Hundred
Ninety Six and Nineteen
Paise) as on 09.02.2026

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his / their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take
possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the

Companyin law.

Please note that in terms of provisions of sub - Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time

frame, Borrower may not be entitled to redeem the property.”

In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the

notice, without prior written consent of secured creditor.

(Formerly known as Indiabulls Housing Finance Ltd.)

Place : JODHPUR

(s)(Co-Borrower(s) Patta No 88, Book No 302, Ward No 03 4z, 3 Y Ganganagar, Sri | Rs.318737/- Rupees Three Demgnd quse
Mr. Sukha Singh Mrs.  [Ganganagar, Rajasthan, 335001 Area Admeasuring (?n Sq. Ft):| Lakh Eighteen Thousand | Nofice | ssion
Paramjeet Singh Diary Farm [Property Type: Land_Area, Built_Up_Area,Carpet_Area Property | ~Seven Hundred Thirty [ 06-10- | 20/02/
(Prospect No 1L10461116) |Area: 1200.00, 440.00,352.00 Seven Only 2025 | 2026
The borrower/guarantor(s)/mortgagor(s) in particular and the gublic in general are hereby cautioned that Arcil is in the lawful possession of the
Immovable Property mentioned above and under Section 13(13) of the SARFAES]I Act, 2002, the borrower/guarantor(s)/mortgagor(s) or any person
whatsoever, shall after receipt of this notice not transfer by way of sale, lease or otherwise deal with/ alienate the Immovable Property, without prior
written consent of Arcil and any dealings with the Immovable Property will be subject to the charge of Arcil for the amount as mentioned above along
with future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.
The borrowers'/guarantors'/mortgagors' attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said Act, in respect of time
available to redeem the above-mentioned Immovable Property.
[Place: Jaipur,Date: 25-02-2026 Sd/- Authorised Officer, Asset Reconstruction Company (India) Ltd (In

ASSET RECONSTRUCTION COMPANY (INDIA) LTD. cin No.-ues999MH2002PLC134884
Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028. Tel: +91 2266581300. Website: www.arcil.co.in|

ity as Trustee)

For SAMMAAN CAPITAL LIMITED

Authorized Officer

FORM G

FORMNO. INC-26

PUBLIC NOTICE ‘

INVITATION FOR EXPRESSION OF INTEREST FOR
HARSH MACRO BUILDHOME PRIVATE LIMITED

OPERATING IN THE CONSTRUCTION AND DEVELOPMENT OF REAL ESTATE PROJECTS, IN JAIPUR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

BRANCH OFFICE: CIRCLE RECOVERY CENTER (D.No-826800)
q pnb 9A, Industrial Area, Near DIC Center, Kota.
Phone No.6378860602 E Mail: cs8268@pnb.co.in

SL RELEVANT PARTICULARS

=

Name of the Corporate Debtor
along with PAN & CIN/ LLP No.

Harsh Macro Buildhome Private Limited
CIN: U45201RJ2012PTC040890
PAN: AAECN1993N

2. | Address of the Registered Office

Hall No. 7, BB-1, 7, 8, 9, 10, Suvaas Vijay
Bagh,Madhuban North, Tonk Phatak ,
Barkat Nagar, Jaipur - 302015, Rajasthan
(As per MCA Records)

w

URL of website

NA

4. | Details of the place where the
majority of fixed assets are
located

Corporate Debtor is in Real Estate Industry,
having the project namely “The Coronation”
located at C-1, Sanganer, Budhsinghpura,
Jaipur, Rajasthan, 302011 bearing RERA
Registration No. RAJ/P/2017/047

(10/08/2017). There is no Unsold Inventory.
However, around 18 units were sold without
NOC of the Secured Creditor.

5. | Installed capacity of main NA

products/services

6. | Quantity and value of main
products/ services sold in
the last financial year

The financial statements of last year for
Corporate Debtor are not provided and an
application has been filed against the
suspended members of the Board under
Section 19(2) of the Code for Non-Cooperation.
As per FY 2022-23, the Revenue from
Operation was Rs. 5.11 Crores.

Nil (As per the information received from
Management)

The same can be obtained by the Prospective
Resolution Applicants from
cirp.harshmacro@gmail.com

7. | Number of employees/
workmen

8. | Further details including last
available financial statements
(with schedules) of two years,
lists of creditors are available
at URL:

POSSESSION NOTICE Appendix-IV [See Proviso to Rule 8 (1) ]

Whereas, The undersigned being the Authorized Officer of the Punjab National Bank under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under Section 13 read with the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 06.10.2025,
calling upon the Borrower & Mortgagor : Miss Kaushambi Walia D/o Late Mr. Ram
Dayal Walia Ac No. 529400JB00003836, BO : Kota Industrial Area (072600) to repay
the amount mentioned in the notice being is Rs. 15,59,140.66/- (In Words Rupees Fifteen
Lacs Fifty Nine Thousand One Hundred Forty and Sixty Six Paisa only) with further
interest & expenses until payment in full within 60 days from the date of notice/date of
receipt of the said notice. The Borrower/Mortgagor having failed to repay the amount,
notice is hereby given to the Borrower/Mortgagor and the public in general that the
undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/her under section 13(4) of the said Act read with Rule 8 of the
Security Interest Enforcement Rules,2002 on this the 19th day of February of the year
2026. The Borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, inrespect of time available, to redeem the secured assets.

The borrower/ mortgagor/ Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subjectto
the charge of the Punjab National Bank for an amount of 15,91,992/- (In Words Rupees
Fifteen Lacs Ninety One Thousand Nine Hundred Ninety Two Only) as on 18.02.2026
and further interest from 29.01.2026 & expenses thereon until full payment.

All Part and Parcel of Residential House situated at Plot No. 182, Mahaveer Nagar 1st,
Kota Rajasthan-324005 in the name of Late Mr. Ram Dayal Walia, Measuring 1225 Sqft.
Boundary by : East- Road, West- Plot No. 189, North- Plot No. 184, South- Road

Date : 19.02.2026, Place : Kota Authorized Officer, Punjab National Bank

Registered Office: ICICI Bank Towers, Bandra-Kurla Complex, Bandra (East), Mumbai- 400051

Corporate Office: ICICI HFC Tower, |B Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Address: 2nd Floor, SCO 337-38, Sector 35-B, Chandigarh- 160022
The following borrower/s have defaulted in the repayment of principal and interest of the loans facility
obtained by them from ICICI Home Finance Company Limited (“ICICI HFC") and the loans have been classified
as Non-Performing Assets (NPA). A notice was issued to them under Section 13 (2) of Securitisation and Re-
construction of Financial Assets and Enforcement of Security Interest Act-2002 on their last known
addresses, however it was not served and hence they are hereby notified by way of this public notice.

[Pursuant to Rule 30 of Companies (Incorporation) Rules 2014]
Advertisement to be published in Newspaper for the
change in Registered Office of the Company from one
state to another Before the Central Government
(Regional Director North-Western Region) In the matter
of sub-section 4 of section 13 of the Companies Act 2013
and clause (a) of sub-section (5) of Rule 30 of the
Companies (Incorporation) Rules 2014 AND
In the matter of M/S CYNO PHARMACEUTICALS LIMITED
having its Registered Office at F-27, RIICO INDUSTRIAL

or Name of the Borrower/ Property Address Date of Notice [NPA| | [AREA. BHARATPUR, RAJASTHAN-321001, INDIA,
Co-Borrower/ Guarantor/ Sent/ Outeta- having CIN: U24232R1993PLCOOTTTY ...... Petitionel

No,| of Secured Asset/ it Date Notice is hereby to General Public that th
(Loan Account Number) A nding as on lotice is hereby given to General Public that the company
& Address sset to be Enforced Date of Nofice proposes to make the application to the Central
G under section 13 of the Companies Act 2013,
1. | Aman Sachdeva (Borrower), Pran Sachdeva (Co-Borrower), [Appt No.902,0n 9th Floor | 18-02-2026 | 03- seeking confirmation of alteration of Memorandum of
Metropole Cottage Estate Near Lift Shimla Urban (T)  [Tower A6, Avalon Rosewood Rs. 02- E:Srgzzn':f "Efx‘t*r‘: Z‘ﬂ’iﬁ?} 'getf]’erfaffhjgzz‘:; ’fjg’"g:
Shimla G.P.0 Shimla Urban (T) Shimla G.P.O Shimla Shimla |Alwar Bypass Road 301019, | 7:89.834.1/- | 2026 | |FSNOay 101 DAY OF JANUARY 2026 to enable the
171001 Himachal Pradesh, NHSHM00001249637 Rajasthan Bounded By- company to change its Registered Office from "State of

The steps are being taken for substituted service of notice. The above borrower/s and/or their guarantors (as
applicable) are advised to make the payments of outstanding within period of 60 days from the date of
publication of this notice else further steps will be taken as per the provisions of Securitization and Re-
construction of Financial Assets and Enforcement of Security Interest Act, 2002.

Rajasthan” to “State of Delhi”. Any person whose interest
is likely to be affected by the proposed change, may
deliver either on MCA portal (www.mca.gov.in) by filling
investor complaint form or cause to be deliver or send
by registered post of his/her objections supported by an
affidavit stating the nature of his/her interest and ground

\ Date: February 25, 2026, Place: Bhiwadi

of opposition to the Regional Director at the Address
ROC Bhavan, Opp. Rupal Park Society, Behind Ankur
Bus Stop, Naranpura, Ahmedabad - 380013, Gujarat
within 14 Days of date of publication of this notice with a
copy to the applicant company at its registered office at
the address mentioned below: at f-27, riico industrial
area, bharatpur, rajasthan-321001

Authorized Officer, ICICI Home Finance Company Limitedj

For and on behalf of
CYNO PHARMACEUTICALS LIMITED

Date: 24.02.2026 Madhu Jain

) (Director)
Place : Rajasthan DIN: 07973259

9. | Eligibility for resolution applicants | The same can be obtained by the Prospective
under section 25(2)(h) of the Resolution Applicants from

Code is available at : cirp.harshmacro@gmail.com

10.| Last date of receipt of expression | 12.03.2026

of interest

11.| Date of issue of the provisional
list of prospective resolution
applicants

12.] Last date of submission of
objections to the provisional list
13.] Date of issue of the final list of
prospective resolution applicants
14.| Date of issue of information
memorandum, evaluation matrix,
and request for resolution plans
to prospective resolution
applicants

15.] Last date for submission of
resolution plans

16. | Process email id to submit
Expression of Interest

17.| Details of the Corporate Debtor’s
registration status as MSME
Note-1: The 330 days of the Corporate Insolvency Resolution Process ended on February
01,2026. Based on the approval by the Committee of Creditors, an application seeking

extension of 180 days has been filed before the Hon’ble NCLT. The last date for CIRP shall
be July 31,2026, subject to grant of extension by the Hon’ble NCLT. Thus, the CIRP Process

20.03.2026

25.03.2026

28.03.2026

28.03.2026

27.04.2026

cirp.harshmacro@gmail.com

Not an MSME

SMFG SMFG INDIA CREDIT COMPANY LIMITED

IndiaCredit Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue,
Frstnarerctn - \aker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.

e

issubjectto Hon’ble NCLT’s Approval of extension.

(For Inmovable Property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of SMFG India Credit Company Limited,
Having its registered office at Commerzone IT Park, Tower B, 1st, Floor, No. 111, Mount Poonamalle
Road, Porur, Chennai- 600116 and corporate office at 10th Floor, Office No. 101,102 & 103, 2 North
Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai — 400051, under Securitization
and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 (54 of 2002),
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 13/12/2025 calling upon the borrower(s)
(1) AMID KHAN (2) MANJU ALIES NAINA, under loan account number (s) #259301311397179 to
repay the amount mentioned in the notice being Rs. 69,50,744/- (Rupees Sixty Nine Lakhs Fifty
Thousand Seven Hundred Forty Four Only) as on 08 December, 2025. within 60 days from the
date of receipt of the said notice.

The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and the
public in general that undersigned has taken Symbolic possession of the property described herein
below in exercise of powers conferred on him under sub section (4) of section 13 of the Act read with
Rule 8 ofthe Security Interest (Enforcement) Rules, 2002 on this 23 Day of Feb. in the year 2026.
The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the Charge of SMFG India Credit
Company Limited for an Rs. 69,50,744/- (Rupees Sixty Nine Lakhs Fifty Thousand Seven
Hundred Forty Four Only) as on 08 December, 2025. and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect
oftime available, to redeem the secured assets.

AP RI G LOBAL Registeregégon](:)rgeLngtﬁlgog,%ﬁEI,APle-nilﬁélfjlh:lgl:ls-ife?s Park, Senapati Bapat Marg,

CAPITAL LIMITED I(_:?x?‘; gﬂﬁ:l’eh:ﬂ-ug—lgélzﬁg(;ﬁ;oi Pusa Road, Rajinder Place, New Delhi-110060
APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public
in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned
below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property
details mentioned below.

DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE

SR. 1.BORROWER(S) NAME
MORTGAGED PROPERTY 2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY

NO. 2. OUTSTANDING AMOUNT

PROPERTY NO. 1 All Piece and Parcel of gF[fA"f'rg & TIME OF THE 3. INCREMENTAL VALUE
Property, Area Admeasuring 157.66 Sq. |2+ RESERVE PRICE FOR

Yds. bearing Patta No. 47, Khasra No. |PROPERTY INSPECTION PROPERTY 1:

1165, Village and Gram Panchayat |1. E-AUCTION DATE: Rs.13,40,000/- (Rupees
Kundal, Panchayat Samiti and District |30.03.2026 (Between 3:00 P.M. | Thirteen Lakh Forty

Dausa, Rajasthan 303325, Bounded as |to 4:00 P.M.) Thousand Only)

Folloyvs:, North: Land of Ram Narayan, |2, | AST DATE OF SUBMISSION EARNEST MONEY DEPOSIT:
Jagdish  South: Chowk, East: Self bada | o gMp WITH KYC: 28.03.2026 Rs.1,34,000/- (Rupees One

West: CCRoad, . !
PROPERTY NO. 2 All Piece and Parcel of | > PATE OF INSPECTION: Lakh Thirty Four Thousand
27.03.2026 only)

Plot/ Property, Area Admeasuring 183.33
Sq. Yds, bearing Patta No. 34, Khasra No. | ;NCREMENTAL VALUE: Rs. 10,000/~ (Rupees Ten
Thousand Only).

1165, Missal No. 13/2021-22, Sankalp No.

1. |1.Mr. Ratan Lal Sharma S/o Mr.
Bhagwati Prasad Sharma
(Borrower)

2. Mr. Bhagwati Prasad S/o Mr.
Moolchand Sharma (Co-Borrower)
3. Mrs. Rameshwari Devi W/o Mr.
Bhagwati Prasad Sharma
(Co-Borrower)

4. Mr. Surendra Kumar Sharma S/o
Mr. Bhagwati Prasad Sharma (Co-
Borrower)

5.Mr. Rivendra Kumar Sharma

S/o Mr. Bhagwati Prasad Sharma

02, Village Kundal, Panchayat and District

Note-2: The undersigned have not received any MSME Certificate or any documents in

DESCRIPTION OF THE IMMOVABLE PROPERTY

relation thereto from the members of the Suspended Board of Directors. sd/-
Date: February 25, 2026 CA IP Shreyansh Jain
Place: Jodhpur For Harsh Macro Buildhome Private Limited
Reg No. IBBI/IPA-001/IP-P-01683/2019 -2020/12727

Validity for Authorisation of Assignment: June 30, 2026

Correspondence Address: Finvin Turnaround and Restructuring Private Limited
situated at 605, 6th Floor, Sunteck Crest, Mukund Nagar Road, Andheri (E),

Mumbai, MH - 400059.

Process Specific Email Id for correspondence: cirp.harshmacro@gmail.com

OWNER OF THE PROPERTY —-MRS. NAINAURF MANJU.

PROPERTY DESCRIPTION - ALL THE PART AND PARCEL OF PROPERTY PART - B SIZED -
303.51 SQ.YDS., AND PART - C, SIZED - 250.00 SQ.YDS. OF KHASRA NO. 1727 & 1724,
VILLAGE - CHOORSIYAVAS, AJMER, RAJASTHAN- 305001.

FOUR SIDE BOUNDRIES :- EAST - PROPERTY OF MR. FAYAZ KHAN, WEST - 30° WIDE
ROAD, NORTH- 30" WIDE ROAD, SOUTH - PROPERTY OF FEZ KHAN.

RESERVE PRICE FOR PROPERTY 2: Rs.11,50,000/-

Dausa, Rajasthan 303325 (Rupees Eleven Lakh Fifty Thousand Only)

(Co-Borrower)

LOAN ACCOUNT No. Bounded as Follows: North: Common Way .

LNMEIAPO00125458 (Old)/ South: Other's Plot, East: Open Bada of | EARNEST MONEY DEPOSTT: Rs.1,15,000/-(Rupees One
Ramlal Upadhyay, West: Gali then House | Lakh Fifteen Thousand Only)

80300005814246 (New) vay INCREMENTAL VALUE: Rs.10,000/- (R T
of Manphul Upadhyay : Rs.10,000/- (Rupees Ten

Rs.30,16,312/- (Rupees Thirty
Lakh Sixteen Thousand Three Hundred and Twelve Only) as on
23.02.2026 along with applicable future interest.

Thousand Only)

Date: 23/02/2026 SD- Authorized Officer
Place: AJMER (RAJ.) SMFG India Credit Company Limited

FITE HDB FINANCIAL SERVICES LIMITED [tk

e ' - UNDER SARFAESI A 2
g d Office: Radhika, 2 Nd Floor, Law Garden Road, Navrangpura, Ahmedabad-380009
Branch Office: : HDB FINANCIAL SERVICES LIMITED,E-145, Ramesh Marg, Opp Sardar Patel Marg, C-Scheme, Jaipur, Rajasthan-302001

THE UNDERSIGNED AS AUTHORIZED OFFICER OF HDB FINANCIAL SERVICES LIMITED HAS TAKEN OVER POSSESSION OF THE FOLLOWING PROPERTY PURSUANT TO THE NOTICE ISSUED
U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF THE FINANCIALASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 IN THE FOLLOWING LOANACCOUNTS WITHA
RIGHT TO SELL THE SAME ON "AS IS WHERE IS BASIS”AND “AS IS WHAT IS BASIS" FOR REALIZATION OF COMPANY'S DUES.

1. Date & Time Of E-auction 2. Last Date Of[1. Reserve Price
Submission Of Emd 3. Date & Time Of The | 2. Emd Of The Property
Property Inspection

1) E-AUCTION DATE:26-Mar-2026 10.30 AM | Reserve Price (ININR):

TO 11.30 AM WITH FURTHER EXTENSION | Rs.28,06,343/- (Rupees Twenty Eight
OF 5MINUTES Lakhs Six Thousand Three Hundred Forty
2) LAST DATE OF SUBMISSION OF EMD | Three Only)

WITHKYC 24-Mar-2026 till 5 PM EMD Amount (ININR):

3) DATE OF INSPECTION: 23-Mar-2026 - | Rs. 2,80,635/- (Rupees Two Lakhs Eighty
BETWEEN 1:00PMTO 2:00 PMIST Thousand Six Hundred Thirty Five Only)

1. Borrower/s & Guarantor/s Name & Address
2. Total Due+ Interest From

Description Of The
Property

All That Piece and Parcel Of
Property Situated at Patta No. 3040,
Koli Mohalla, Baba Ram Mandir Ke
Pass, Bhilwara Rajasthan.
Admeasuring Area 621.56 SQ. Fts.
Bounded as North- Ramniwas Koli,
Rs. 20,31,131.35/- (Rupees Twenty Lakhs Thirty One Thousand One | South- Open Plot, East- Road 8' Ft.
Hundred and Thirty One and Paise Thirty Five Only) as on 12.03.2025 Wide, West- Galli.

The intending bidders are advised to visit the Branch and the properties put up on Auction, and obtain necessary information regarding charges, encumbrances. The purchaser shall make his own
enquiry and ascertain the additional charges, encumbrances and any third party interests and satisfy himself/herselfitself in all aspects thereto. All statutory dues like property taxes, electricity
dues and any other dues, if any, attached to the property should be ascertained and paid by the successful bidder(s)/prospective purchaser(s). The bidder(s)/prospective purchaser(s) are
requested, in their own interest, to satisfy himself/herselffitself with regard to the above and the other relevant details pertaining to the above mentioned property/Properties, before submitting the
bids.. Terms & Conditions of Online Tender/Auction: (1) The auction sale shall be "online e-auction" bidding through website https://www.bankeauctions.com/ on the dates as mentioned
in the table above with Unlimited Extension of § Minutes. (2) The interested bidders shall submit their EMD through Web Portal: https://www.bankeauctions.com/ (the user ID & Password can
be obtained free of cost by registering name with https://www.bankeauctions.com/) through Login ID & Password. The EMD shall be payable through NEFT in the account mentioned above. After
Registration (One Time) by the bidder in the Web Portal, the intending bidder/ purchaser is required to get the copies of the following documents uploaded in the Web Portal before the Last Date &
Time of submission of the Bid Documents viz. i) Copy of the NEFT/RTGS Challan or Demand Draft; ii) Copy of PAN Card; iii) Proof of Identification/ Address Proof (KYC) viz. self-attested copy of
Voter ID Card/ Driving License/ Passport etc.; without which the Bid is liable to be rejected. UPLOADING SCANNED COPY OF ANNEXURE-II & III (can be downloaded from the Web Portal:
https//www.bankeauctions.com) AFTER DULY FILLED UP & SIGNING IS ALSO REQUIRED. The interested bidders who require assistance in creating Login ID & Password, uploading data,
submitting Bid Documents, Training/ Demonstration on Online Inter-se Bidding etc., may contact M/s. C1 India Pvt Ltd, Plot No. 68 ,3rd Floor, Sector-44, Gurgaon- 122003, Haryana, E-mail ID
:Vinod Chauhan/ delhi@c1india.com 9813887931 and for any property related query may contact Authorised Officer: Navdeep Chawala; Mobile No: 8949298906, e-mail ID :
Im.jaipur@hdbfs.com, and MR. Vishal Ritpurkar; Mobile No: 9833671006, e-mail ID: vishal.ritpurkar@hdbfs.com during the working hours from Monday to Saturday. 3. The intending
purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of Demand Draft/PAY ORDER drawn on any nationalized or scheduled Commercial Bank in favor of
HDB FINANCIAL SERVICES LIMITED” payable AT PAR/Chandigarh or NEFT/RTGS in the account of “HDBFS GENERAL COLLNS”; Account No 00210310002748; IFSC Code-
HDFC0000021; MICR CODE: MICR500240002; Branch: LAKDIKAPUL, HYDERABAD; on or before date and time mentioned above (Please refer to the details mentioned in table
above) and register theirname at https://www.bankeauctions.com/and get user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the
web-site, the intending purchaser/bidder is required to get the copies of the following documents uploaded {1. Copy of the NEFT/RTGS challan/DD copy/ Pay order; 2.Copy of PAN card and
3.Copy of proof of address (Passport, Driving License, Voter's I-Card or Aadhar Card, Ration Card, Electricity Bill, Telephone Bill, Registered Leave License Agreement)} on the website before or
by the last date of submission of the EMD(s) as mentioned in the table above and also submit hardcopy thereof at the Branch mentioned hereinabove. (4) Bid must be accompanied with EMD
(Equivalentto 10% of the Reserve Price) by way of Demand Draft/ Pay order in favour of “ HDB FINANCIAL SERVICES LIMITED” payable AT PAR/ Jaipur or NEFT/RTGS in the account of
“HDBFS GENERAL COLLNS"; Account No 00210310002748; IFSC Code- HDFC0000021; MICR CODE: MICR500240002; Branch: LAKDIKAPUL, HYDERABAD; on or before date and
time mentioned above. (5) Bids that are notfilled up or Bids received beyond last date will be considered as invalid Bid and shall be summarily rejected. No interest shall be paid on the EMD. Once
the bid is submitted by the Bidder, same cannot be withdrawn. If the bidder does not participate in the bid process, EMD deposited by the Bidder shall be forfeited without further recourse. However,
EMD deposited by the unsuccessful bidder shall be refunded without interest. (6) The bid price to be submitted shall be above the Reserve Price alongwith increment value of Rs.10,000/- (Rupees
Ten Thousand only) and the bidder shall further improve their offer in multiple of Rs. 10,000/~ (Rupees Ten Thousand only). The property shall not be sold below the Reserve Price set by the
Authorised Officer. (7) The successful bidder is required to deposit 25% of the sale price (inclusive of EMD) immediately but not later than next working day by Demand Draft drawn in favour of of
HDB FINANCIAL SERVICES LIMITED” payable AT PAR/ Jaipur or NEFT/RTGS in the account of “HDBFS GENERAL COLLNS”; Account No 00210310002748; IFSC Code-
HDFC0000021; MICR CODE: MICR500240002; Branch: LAKDIKAPUL, HYDERABAD and the balance amount of sale price shall be paid by the successful bidder within 15 days from the date
of confirmation of sale by the Company. The EMD as well as Sale Price paid by the interested bidders shall carry no interest. The deposit of EMD or 10% of sale price, whatever may be the case
shall be forfeited by the Company, if the successful bidder fails to adhere to terms of sale or commits any default. (8) On compliance of terms of Sale, Authorised officer shall issue “Sale Certificate”
infavour of highest bidder. All the expenses related to stamp duty, registration charges, conveyance, TDS etc. to be borne by the purchaser. (9) Company does not take any responsibility to procure
permission / NOC from any authority or under any other law in force in respect of property offered or any other dues i.e. outstanding water/electricity dues, property tax or other charges, if any. (10)
The successful bidder shall bear all expenses including pending dues of any Development Authority, if any/ taxes/ utility bills etc. to the Municipal Corporation or any other authority/ agency and
fees payable for stamp duty /registration fees etc. for registration of the Sale Certificate. (11) The Authorised Officer reserves the absolute right and discretion to accept or reject any or all the
offers/bids or adjourn/cancel the sale without assigning any reason or modify any terms of sale without any prior notice. The immovable property shall be sold to the highest bidder. However, the
Authorised Officer reserves the absolute discretion to allow inter-se bidding, if deemed necessary. (12) To the best of its knowledge and information, the Company is not aware of any
encumbrances on the property to be sold except of the Company. However, interested bidders should make their own assessment of the property to their satisfaction. The Company does notin any
way guarantee or makes any representation with regard to the fitnessttitle of the aforesaid property. For any other information, the Authorised Officer shall not be held responsible for any charge,
lien, encumbrances, property tax or any other dues to the Government or anybody in respect of the aforesaid property. (13) Further interest will be charged as applicable, as per the loan documents
on the amount outstanding in the notice and incidental expenses, costs, etc. is due and payable till its actual realization. (14) The notice is hereby given to the Borrower(s) / Mortgagor(s) to remain
present personally at the time of sale and they can bring the intending buyer/purchasers for purchasing the immoveable property as described hereinabove, as per the particulars of the Terms and
conditions of sale. (15) Online E-auction participation is mandatory in the auction process by making application in prescribed format which is available along-with the offer/tender document on the
website. Bidders are advised to go through the websitehttps:/www.bankeauctions.com/ for detailed terms and conditions of auction sale before submitting their bids and taking part in e-auction
sale proceedings. Online bidding will take place at web-site of organization as mentioned hereinabove, and shall be subject to the terms and conditions contained in the tender document. The
Tender Document and detailed Terms and Conditions for the Auction may be downloaded from the website https://www.bankeauctions.com/ or the same may also be collected from the concerned
Branch office of HDB Financial Services Limited. A copy of the Bid form along with the enclosure submitted online (also mentioning UTR Number) shall be handed over to Mr. Navdeep Chawala;
Mobile No: 8949298906; at HDB FINANCIAL SERVICES LIMITED, ADDRESS- : , E-145, Ramesh Marg, Opp Sardar Patel Marg, C-Scheme, Jaipur Rajasthan 302001 on or before date
and time mentioned above. (Please refer to the details mentioned in table above). (16)The property shall be sold on "As is Where is Basis" and "As is What s Basis" condition and the intending
bidder should make discreet enquiries as regards encumbrance, charge and statutory outstanding on the property of any authority besides the Company's charges and should satisfy themselves
about the title, extent, quality and quantity of the property before submitting their bid. No claim of whatsoever nature regarding the property put for sale, charges and encumbrances over the
property or any other matter etc. will be entertained after submission of the online bid and at any stage thereafter. The Company shall not be responsible for anything whatsoever including damages
or eviction proceeding, etc. The intending bidder shall indemnify the tenants as well as the Company in this regard. The purchaser shall take necessary action for eviction of tenant/ settiement of
tenant only in accordance with the Law. The Company presses into service the principle of caveat emptor. (17) This publication is also a ‘30" (Thirty) days of notice to the Borrower / Mortgagor /
Guarantors of the above said loan account pursuant to rule 6(2), 8(6) and Rule 9 of Security Interest  (Enforcement) Rules 2002, to discharge the liability in full and pay the dues as mentioned
above alongwith upto date interest and expenses within '30' (Thirty) days from the date of this notice failing which the Secured asset will be sold as per the terms and conditions mentioned above.
In case there is any discrepancy between the publications of Sale notice in English and Vernacular newspaper, then in such case the English newspaper will supersede the vernacular newspaper
and it shall be considered as the final copy, thus removing the ambiguity. If the borrower/mortgagors pays the amount due to the Company, in full before the date of sale, auction is liable to be
stopped. For further details and queries, contact Authorized Officer, HDB FINANCIAL SERVICES LIMITED Mr. Navdeep Chawala; Mobile No: 8949298906.

Place: Rajasthan, Date: 25.02.2026 AUTHORISED OFFICER, HDB FINANCIAL SERVICES LIMITED

1- BHOLU RAM KOLI KOLI MOHALLA RAMDEV MANDIR KE PASS
BHILWARA-311001 RAJASTHAN AND ALSO- PATAA NO. 3040, KOLI
MOHALLA BABA RAMDEV MANDIR KE PASS BHILWARA-311001
RAJASTHAN 2- BHANWARI DEVI KOLI KOLI MOHALLA RAMDEV
MANDIR KE PASS BHILWARA-311001 RAJASTHAN

Loan Account Number - 37802033

2. | 1.Mr. Sunil Kumar Saini S/o Mr.
Ramniwas Saini (Borrower)

2. Mrs. Meenu Saini W/o Mr. Sunil
Kumar Saini (Co-Borrower)
3. Mr. Vinay Kumar Saini S/o Mr.
Ramniwas Saini (Co-Borrower)
4.Mr. Rakesh Kumar Saini S/o Mr.
Ramniwas Saini (Co-Borrower)
5. M/s Maa Parwati Traders
Through its Proprietor
(Co-Borrower)
6. Mr. Pawan Kumar Saini
S/o. Mr.Ramniwas Son (Guarantor )
LOAN ACCOUNT No. LNMECWRO000127202 (Oid)/ 80300005575354 (New)

Rs. 24,88,325/- (Rupees Twenty Four Lakh Eighty Eight Thousand Three Hundred and Twenty Five
Only) as on 24.02.2026 along with applicable future interest.

All that piece and parcel of property having (1. E-AUCTION DATE: RESERVE PRICE:

land and building being a residential Plot A, {30.03.2026 (Between 3:00 P.M. |Rs. 24,90,000/- (Rupees
land area admeasuring 60. Sg. Yards, |to 4:00 P.M.) Twenty Four Lakh Ninety
bearing Patta No. 245, situated at Gogaji ki [2. LAST DATE OF SUBMISSION |Thousand Only).

Dhani, Ward No.19, Nimani Mohalla, |OF EMD WITH KYC: 28.03.2026 ([EARNEST MONEY DEPOSIT:
Purana Bazar, College Road, Tehsil - [3. DATE OF INSPECTION: Rs. 2,49,000/-(Rupees Two
Chirawa, District - Jhunjhunu, Rajasthan - [27.03.2026 Lakh Forty Nine Thousand
333026, Bounded As: East By: Common Only)

Road, West By: Other Shop, North By: INCREMENTAL VALUE: Rs.
Common Road, South By: House of Shri 20,000/- (Rupees Twenty
Subhash Sharma Thousand Only).

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/
TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

1.The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.

2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email:ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand DraftNEFT/RTGS in favor of "Capri Global Capital Limited" on or before 28.03.2026

9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office Plot No 13, 2nd floor, Pratap Nagar, Khatipura Road, Jaipur
latest by 03:00 PM on 28.03.2026 The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No. (as mentioned
above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Capital Limited, Regional Office Office/ Plot No 13, 2nd floor, Pratap Nagar, Khatipura Road, Jaipur and the Service Provider for getting declared as successful
bidder in the E-Auction Sale proceedings.

14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.

15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again put to sale.

16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proof in respect of payment of all taxes / charges.

20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.

21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 30 days from the scheduled date of sale, it will be displayed on the website of the service provider.

22. The decision of the Authorised Officer is final, binding and unquestionable.

23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24. Movable item (if any) is lying in the property is not offered with this sale

25. For further details and queries, contact Authorised Officer, Capri Global Capital Limited: Mr. Jitender Singh Mobile No. 9983291777, Mr. Ajeet Kumar Mo. No.
9910198552,

26. This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases.
In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : RAJASTHAN Date : 25-FEB-2026 Sd/- (Authorised Officer) Capri Global Capital Ltd.

Jaipur




